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0A-2109/94 sete of decision 20.7.9

dontble Shri i./.Krishnan, Vice Chairmén (A)
Hon'ble Smt.Lakshmi Swaminathan, Nember (J)

shri Pritam Jlﬂgh
Lift Operator, N33 QrgaﬁlSathﬂ,
Field Cpe erators sivision,

SIN Bull(ﬁ’ting’ ALK .Purem,
New Uelhi-66 | |
.. Applicant

(By Advocate 3hri A.JK.Bhardwaj )

Versus
1, Union of Indie

through

The oecretar )

finistry of giaﬂnlng,

Jepartment of Statistics,

sest Block No.8, ¥Wing &0.6

Ist Floor, “.“.Purum, New Selni-22

2. The oJirector,
National Jamgle Syurvey Ofgﬁ11SGtLGu,
rlelu Operation Jivislion,

iest plock No.8, wing Vo.o,
E.pJPuLum, New Yelhiz 110066

3. The Chief Admn.0fiicer,
Netional Sample survey Crganisation,
\flelu Cperations Jivision
sest Block No.8, wWing No.6,
Ist Floor, A.K.Puram, N/Jelhl-22

-~

(By Advocate Shri C.jari shanker,proxy
counsel for shri Maedhav Panikar ) .. despondents

O R D= R (08sL)

(Hon'ble shri .V .Krishnan, Vice Chalrman {~)

Learned counsel for the applicant stataes that
the respondents have filed Ann.l orler dated 17.1.1995
with reply in which sanction of the President has been

conveyed to the revision of the pay scale vaich has
. : : not
been Sought in this C.A. @nly the payment has/been
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made . In the circumstances, learred counsel for the

applicant submits that the C.a. maey be disposed eof
with a sulitable dirsction to the respordents tc'make
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we hold th.t the/nas oW o pecome infructuouQ\bniiwe
direct the ressondents to make the payment of arresrs
in pursuance to the  Annexure A-l order :ated L?.l.l??ﬁ.
within a period of two months from the date of receipt

of & copy of this orcer.
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(;mt.Lakshmi swaninathaen) (N.v. Kodshnen )
Member (J) ‘ Vice Chairman (A)

sk






